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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 630 of 2023

IN THE MATTER OF:

ANAND ARYA — eeeeeeeeeee APPLICANT
VERSUS

UNION OF INDIA & OTHERS veerr-. RESPONDENT(s)

FURTHER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 8 IN

COMPLIANCE OF THE ORDER DT. 17.10.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

I, Rajanikant Mittal aged about 42 years S/o Ramesh Chand Gupta, presently
posted as Divisional Forest Officer, Gautam Buddha Nagar, do hereby solemnly

affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present response.
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That 1 state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER:

That the present matter pertains to conservation and notification of

Dhanauri Wetlands in Greater Noida, Gautam Budh Nagar, Uttar Pradesh.
That the applicant has prayed to notify the Dhanauri Wetlands as Wetlands
in terms of the directions of the Supreme Court in the orders dt. 08.02.2017

and 04.10.2017 passed in W.P. (Civil) No. 230/2001 in the matter of M. K.

Balakrishnan Vs. Union of India & Ors.

That the above-captioned matter was last listed for hearing on 17.10.2025,

wherein the Hon’ble Tribunal directed as under:

“1 A letter has been circulated by Counsel for the State of Uttar Pradesh
seeking four weeks’ time to place on record the status concerning the issue

of making the recommendation, for declaring Dhanauri Wetland as Ramsar

Site.

2. The Applicant has opposed the adjournment by submitting that the

e
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Therefore, the status should be placed on record by the State expeditiously
otherwise the authorities should personally appear before the Tribunal
3. In such circumstances, we accept the prayer for adjournment with a

direction to place the status on record within four weeks. "

5. That it is relevant to submit here that an affidavit dt. 03.05.2025 (Refer @
Pg No. 555 of the Judicial Record) and an additional affidavit dt.
26.07.2025 (Refer @Pg No. 640 of the Judicial Record) has already been
filed by the Deponent in compliance of the directions of this Hon’ble

Tribunal.

II.  STATUS OF ACTIONS TAKEN PURSUANT TO ORDERS OF

THIS HON’BLE TRIBUNAL

6. That as stated in the additional affidavit dated 26.07.2025, the Technical
Committee of the U.P. State Wetland Authority considered the Brief
Document/Proposal for notification of Dhanauri Wetland under the
Wetlands (Conservation and Management) Rules, 2017 in its meeting
held on 23.05.2025. After due deliberation, the Committee resolved to
circulate the document among all 7 members for obtaining their
consent. That the Ground Water Department conveyed its consent vide

letter dated 14.07.2025 (Refer @P, {MO.@S}Q/'M Judicial Record).
ke




4 704

d

7.

9.

That the Fisheries Department also furnished its comments vide letter
dated 31.08.2025.
A Copy of the letter dt. 31.08.2025 has been annexed herewith as

ANNEXURE R-1.

That thereafter, the Second Meeting of the Technical Committee was
convened on 08.10.2025 for consideration of the pending consents and for
further processing of the proposal. During the said meeting, certain queries
and clarifications were raised by the Committee members, which were
formally communicated to the office of the Deponent vide letter dated
09.10.2025. In order to address the aforesaid queries, the Deponent issued
letters dated 13.10.2025 and 27.10.2025 to the 7 concerned departments
seeking the requisite information and clarifications.

Copies of the letters « , 13.10.2025 and 27.10.2025 have

been annexed herewith as ANNEXURE R-2, ANNEXURE R-3,

That further, in the meeting of the District Wetland Committee, Gautam
Buddh Nagar, held on 26.11.2025, the Committee directed that a

consolidated reply to all the queries raised by the Technical Committee be

received.
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Copy of the minutes of the meeting dated 26.11.2025 has been annexed

herewith as ANNEXURE R-4

10.That the consolidated reply to all the queries raised by the Technical
Committee, prepared on the basis of inputs and responses received from
the concerned departments, was duly responded by the Deponent to the

Technical Committee vide letter dated 28.11.2025.

IIIl. MEETING CHAIRED _BY PRINCIPAL SECRETARY,

ENVIRONMENT, FOREST AND CLIMATE CHANGE

DEPARTMENT (19.11.2025)

11.That a meeting was also convened on 19.11.2025 under the Chairmanship
of the Principal Secretary, Department of Environment, Forest &
Climate Change, Government of Uttar Pradesh, to review the status of
Dhanauri Wetland in the presence of the Member Secretary, State Wetland
Authority; Chairperson and Member Secretasy of the Technical
Committee; representative of YEIDA (ACEO); Conservator of Forests,

Meerut; and the Divisional Forest Officer, Gautam Buddh Nagar.

12.That during the said meeting, the representative of YEIDA apprised that

approximately 25 heetares of the proposed wetland area have already been
RO e

acquired by YEIDA. It was l'L}(lhgj‘ﬁ{gtcc
e et

YEIDA proposes to place



Free Hand

FreeText
4


706

before its next Board Meeting a proposal for resumption/acquisition
of the remaining land (112.89 — 25 = 87.89 hectares), totaling 112.89
hectares (as recorded in the Draft Master Plan 2041), so that the process
of notification and subsequent management of Dhanauri Wetland may
proceed without administrative impediments.

A Copy of the minutes of meeting dt. 19.11.2025 has been annexed

herewith as ANNEXURE R-5

13.That in the meeting of the State Wetland Committee held on 06.12.2023,
it was resolved that any action regarding the recommendation of Dhanauri
Wetland as a Ramsar Site be undertaken after conducting joint
consultations and consent with all stakeholders.

In compliance thereof, the stakeholder consultation status report was
submitted to the State Wetland Authority, and the same was also forwarded
to YEIDA for its opinion, after joint consultations involving the Revenue
Department, Forest Department, YEIDA, and the farmers concerned.

Any further queries from the office of the Member Secretary, State

Wetland Authority, have also been duly responded to.

14.That, in response to a query raised regarding whether a proposal

‘recommending Dhanauri Wetland for Ramsar status may be forwarded to
P N O
MmN

v L.
/ ARALE
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the MoEF&CC, YEIDA (Respondent No. 10) has responded vide its letter

dated 15.10.2025 upon the said query.

A Copy of the letter dt. 15.10.2025 has been annexed herewith as

ANNEXURE R- 6

15.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

Rofen—

DEPONENT

VERIFICATION

Verified at NOIDA on this 1ST day of December, 2025, that the

contents of the above affidavit from paragraphs 1 to 17 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

R~

DEPONENT
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